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CENTRAL AOfiJINISTRATlVE TRIBUNAL. , 

AL.LNUBAD BENCH, 

ALLAHABAD. 

~riginal Applicat i on No,e ?S/ 94 

THIS THE 21ST OAV or SEPTEIWBER, 1994, 

HON 1 BLE MR. JUSTICE B. c. SAKSENA, VICE-CHAI RMAN . 
HON 1 BLE MR. K. MUTHUKur'IAR, MEPBE R ( ADPW .). 

V ij a i Pratap Singh, 
son o f La t e Su i Rang La l Singh, 
R/ o . 148 , Bad shahi Mandi, 
!L LAH.,.A--.8.-AD.._.. 

BY .AOOOC.\TE SHRI B.P. YAOAJ 

1. Un i on of I nd i a , 
t hrough Minis try of 
Gri ev cnc es end Pension 
Depar tmmt of Pe r sonnel 
and Tr a i ning , 
New Del hi. • 

2 . Union Public Ser vice 
Commi ssion , 
Shahj ahan Road, 
Ohawal pur House , 
New Delhi, t hrough 
it s Secretary. 

BY tAOOOCATE SHRI SATI9-f CHATtJ~EOI 
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0 R D E R ( Ora l ) . 

JUST ICE B, C, StlKSEN.A, VICE-CHAIRMNII . 

AppliCEnt • 

Respondents • 

We have hea r d the l earned counsel f or t he parties, The 

.... 

learned counsel f or t he parti es ag r eed that t he f ac t s and pleas 

raised in the present O, A. were al so r aised E:tld consid e red in 

tho order dated 20- 5-1994 passed in O, A, No ,166/94 V,P , Shukl a 

and another Vs , lhion of I nd i a & Others and 23 other conn ect ed 

cases. We accordingly di smiss the 0 , A, for t he reasons 8"\d 

observations made by us in our orde r dated 20- 5-1994 i n 

o. A. i~o . 166/94 V , P. S'lul<l a & onothor ( ~pra) . The sai d 
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judgmentAform part of our order in the present case • 
\eL 

2. Slri B.P. Vadav, learned counsel for the applicant, 

however, submitted that since by an interim order passed in the 

O. A. the respondents were directed to receive the applications of 

the peti timers without passing a'IY order in relation to the 

petitioners on the ground of eligibility regarding the age and 

number of attempts till further orders , it is indicated that 

pur suant to the said order, the applications of the applicants 

were entertained by the respondent No.2 and the appliccnts 

have al s o been permitted to appear in the examination. The 

leamed coun sel for the applican t s, therefore , urges that 

we may direct the respondent s to declare the r esults 

of the exarninati cn of the applicant s of the Civil Service 

Examin ation 1994 (Preliminary). ~ find that an applica tion 

for vacat i on of the interim order was also filed along with 

the :ounter-affidavit by the respondents . The o. A. was listed 

fo r final hearing along with other bunch cases, but it could not be 

t aken up on that date. Ln view of the fact that the O. A. i s 

dismi ssed sumnarily f or the r easons indicated, it would not 

be appropri at e t o direct the the respondent s t o declare the 

r esult of the Pr eliminary Examinati on of Civil Services 1994 

of the appl icant . 

~-
( K. r·lUTHUKUil!AA) 

MEft1B EA ( 1\Dfi'N .} 

(nair ) 

The request i s r ejected . 

(B. c . SAKSENA) 
VICE- CH .~ I ANMJ . 
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